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JHIRiSTrTtJJ. Tc 3JRL 

UNLMLOR 

JTED THIS THE 5TH Jr( UF JUNE, 1987 

Hen' ble Shri Justice K.S. Puttasuamy, i ce_chairrnon 

Present: 	 and 
- Hon'ble Sort P. Srin.ivasan, Member (i) 

RCJ ItJ PIPPLIATILRJ Nb. 26/1987. 

1 • The kly. dcoi:d ra resonte.i by the 
Ehairrnan, Ministry of Railways, 
Rail Bhav -en, New D31hL-1. 

iRe usnoral rLinaer, 
3oubhrn \3LLJ0Y, 
Madras--3 

The Jontrollr f Sbores, 
Southern Railway, 
N a d r as. 

Toe bs:. ControlLer of Stores, 
OLJtiC1ffl ailway 

Ilysore,8. 	 .... RpplLconts. 

(Shri Sreeranbaiah, 	vocats). 

\J. 

Shri T.3. PrahalaJa Rae 
since ;Jea:1 by l3al repreaonbatives. 	.. .. Respondent. 
(Shri N. Narayanaswamy, Rdvocate) 

Th s op ilicat ton haviny. come up for hearin 

to- lay, 'Jice-snatrman mad 3 the followin9 . 

b 

This is an applicatLon for review and the 

applicants herein who ware the res•ondents in 

AppLication No.32/36 have scoOt for a review of 

the order made on 23 .11.1 86 by a Division Sench of 

this Tribunal consisbin of Hon' ole Shri Ch.Rama-

krishna Rae, Mernber(J) and Hon'bie Shri LRA kobo, 

lienber (A). 



2. 	Je have oerused tie order and heard Shri 

o  M. 3reeranaiai, learned counsel for the a7ulicants. 

fh: frt round ured for review is that the legal 

resresentatives of the applicant who had died on 

10.7.1934 uad not been brouç ht on record. 

tn a a ;arate order mCIJC uy us today in 

.No.692/36, we have exprassed our view on this 

aspect and have rectified the defect that had aroused 

thereon for the very reason stated in that order this 

contention of the auplicants is liable to be rejecbed. 

Even otherwise, the defect, if any, was a formal 

defect which loes not invalidate tne final order made 

in A.No.3 2 / 6. On this view also this grounI is not 
a substanbial jround to review the final order made in 

M .No .8 J2 /36. 

4. 	Shri Sreeranaiah, next contends that the view 

pressed by the Tribunal on the princial question 

La ron ojs anI calLs for a rash eaamLnation. 

lb is well set Lie J that in a review we cannot 

aoL as a court of juaeal and takedifferent view from 

toe Lne sar.L jar co iressed in the case. 	Je see no 

mint in the contention either. 

Je find no apparent error in te order macis by 

he Triujnal justifyin; u to admit this review 

a p p11 cation. 



REGISTEREB 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALUE BENCH 

Comrnerci'l Coi plex(BDA), 
Indiranagar, 
Bangalore - 560 038 

Dated : 

APPLICATION NO.892/86 (T) 	J86( ) 

W.P. NO  

Applicant_ 	
Re5pOfldSflt5. 

T.S.Prhalada Rac 	
The Ch-irmn 

(Deceased) 	
ti/C. Rai1ay5 & Dthes 

To 
4. Shri M. Nar2y2naswimy t AA1vcc2te 

Nc.344, (Upstéirs) V Block 
Rjaji NaQr, Bangalore-560010. 

1, P. Nagaraja Rao, 
No.9, 3rd Block, 
T.R. Shamanna Street, 
r.Nar , Bngalore. 

Srnt. P. Meera, 
9, 3rd Block, T.R.Shamnna St, 
T. Nagar, Bangalore. 

Smt. N. Rajalakshmi, 
1460, 4th Cross, 

5, The Chairman, Railuay Board, 
Ministry of Railtiays, Rail Bhavan, 
Nw Delhi—liD 201. 

The enera1 Maner, 
Southern Railways, Park Town 
Madras - 600 003 
The Controller of Stores, 
South'rn RailJays, Madr5-3. 

K.P.qrahara, K.R.flohalla, 	P. District Controller of Stores, 
rlysore-4. 	 S.Rlys, Mysore South, Mysore-3. 

Subject: SENDING COPIES OLCRDER 'THE BENCH 

Please find enclosed herewith the copy of 	DER, 

JCXXQXXX9I passed by this Tribunal in the above said 

application on 	 6' Title qtè Or,07 page 

of the Order dated 28 Novenbsr 1986. 

SECT IA OFFIfi 
(JUDICIAL'I 

End : as above 

9. Shri M. Sroer:ngaiah, 
:ntrl Dovt. Standing, Cunsel 
ih Court of Xrnatka BuildinTs, 	- 

Onlcl0re—l. 	
j• 

çS 



CENTRAL ADrINISTRATIJE TRIBUNAL 

B A 'i [,AL ORE 

DATED THIS THE 5TH DAY OF JUNE, 1987 

Hon' ble Shri Justice K.S. Puttasuamy, Vice—chairman 

Present: 	 and 
Han' ble Shri P. Srinivasan, Member (A) 

APPLICATION NO. 892/86 

Shri T.S. Prahalada Rao, 
Since deceased L.Rs 

P. Naaraja Rao, 
S/a T.S. Prahallada Rao, 
Aged about 25 years 
9, 3rd Block, 
T.R. Shamanna Street, 
T. Naar, Banalore. 

Smt. P. Meara, 
C/o M.N. Prahallad 
Awed about 23 years 
9, 3rd Block 
T.R. Shamanna Street, 
T. Naar, Banalore. 

Smt. M. Rajalakshrni, 
J/o T.S. Prahallada Rao, 
aged about 47 years, 
1460,4th Cross, 
K.P. Agrahara, 
K.R. Mohalla, Mysore-4. 	.... Applicants 

(Shri M. Narayanasuamy, Adiocate) 

'I. 

i) The Railways Board represented 
by its Chairman, Ministry of 
Railways 'Rail Bhavan' 
New Delhi—i. 

lstr- 
The General Manaer, 
Southern Railways, 
Madras-3. 

3. The Controller of Stores, 

••••" 	-'; Southern Railways, 
'' .,..' Madras-23. 

The District Controller of 
Stores, Southern Railways, 
Mysore South, 
Plysore—B. 	 .... RespondentE. 

(Shri M. Sreerangaiah, Advocate) 
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This application having come up for hearing to—day, 

Vice—chairman made the following. 

OR D E R 

This application which was disosed of by a 

Bench of this Tribunal on 23.11,1986 was laced 

for reference in Review Application No.26/87 

posted for admission to—day before us. At the 

request of the learned counsel for both sides, 

this case is treated as listed for further orders 

to—day before us. Ja have paru5ed the paoers in 

the case, the final order made in the case and 

heard counsel for both sides. 

2. 	This is a tr3nsferred application received 

from the Hign Court of Karnata<a where it was 

reistered as Jrit Petition No.16917 of 1982. That 

writ oetition was instituted by one ShrL T.S. Pra—

halada Rao when he was alive and when the same was 

pending in that Court he lied 	on 	10.7.1934 leaving 

.jehind nLm his uife 	and children as his legal re— 

resentatives. As 	early as on 13.9.1934 the L.Rs 

\' 
of Sri. Prahalaa Rao made an application before 

the High Court to 	bring them on record as his L.Rs, 

which was not disposed cf by that Court till it 

exercised jurisdiction and power over the same. 
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3. 	On tran3fer, a Division Bench of this 

Trib!Jnal heard this case on 12.11.1936 and made 

its final cider on 28.11.193681hOUh no express 

order was made allowinj the apjlication made by 

the L.Rs on 13.9.1984 1, a direction was incorporated 

in the final order itself that the L.Rs to be brougrit 

on record woili be entitled tc receive the benefits, 

which were otheiwise due to Prahalada Rao. 

	

4. 	In the final order made and issued to the 

parties, only the name of tne oriinal writ 

ptitoneraoplicaflt is shown, in the cause title 

thouh he was dead by that time. Je need hardly 

say that this situation calls for suitable 

r e c t if i cation. 

From what we have noticed arliar t is 

clear that the Division Bench before taking up 

this case for final hearing was fully conscicus 

of the fact that the original applicant was dead, 

that his L.Rs had made an application in time to 

bring them on record as his L.Rs and the same had, 

V? 
1 	therefore, to be allowed and their main application 

\heard and decided on merits and it was only on that 
.- 	 •c••• 

631 
	 jfootiny that the Division Bench decided the case, 

This conclusion of ours is fortified by direction 

No.4 contained in para 13 of the final order. In 

these circumstances, we must now hold that even in 

the absence of a formal written order, the bench had 
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allowed the L.R. application filed by the L.Rs on 

13.9.1964 before hearing the case on merits and 

direct appropriate corrections in trie main aoplication 

and in the order made and issued to the parties. Je 

make a declaration to that effect and direc; the 

counsel for the applicant to ma<e n3ces5ary amend-

ments/corrections in the main apolication, with which 

he hao comolied. Je further direct the Registrar to 

note thv2 amended cause tttle in the proceadinjs of 

the case an. in particular in the final order of 

the Triunal made on 26,11.196. Je also drect the 
-- 

// 	haistrar to forwari coiao of amended title page 

, 	. of the order and this oar to all the earties in 

/ 	the case fer their reference and necessary action. 

In t- ' 	I 

54 
_I 

ice—chairman 
	

Member (A) 

np/Ilrv. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BPLNGALORE BENCH 	BANGALORE 

DATED THIS THE 28th NOVEMBER 1986 

Present : Hon'ble Shri Ch, Ramakrjshna Rao 	— Member (J) 

Hon'ble Shri L.H.A. Rego 	 — Member (A) 

APPLICATION No. 892/1986(T) 

— 	T.S. Prahiada Rao
Cr 

	., 
Ward Keeper 

Ln 	District Controller of Stores Office 
Southern Railways 

Uj Mysore South, Mysore 570 008 — Applicant 

(M.R. Shailendra, Advocate) 

and 

The Railway Board represented by its 
ChaJ. rman, 
Ministry of Railways, 'Rail Bhavan' 
New Delhi 110 001 

The General Manager 
Southern Railways 
Madras 600 003 Cr 
The Controller of Stores 
Southern Raia  

U 	Madras — 600 003 
a 	 L 

The District Controller of Stores, 
Southern Railways 
Myore South, Mysore 570 008 

(5ri M. Sreerangai.ah, Advocate) 
1 

this application came up to day for hearing before 
C 	this Tribunal, Hon'ble Member (A) Shri L.H.P. Rego, 

made the following 
0 

ORDER 
a 
a a 	 In this writ petition transferred to this Bench 
-C- 
Z. 	from the High Court of Judicature, Karnataka under Section 29 
cc 	of the Administrative Tribunals Act, 1985 and renumbered as 

an application, the prayer is that the order dated 21.6.1978 

(Annexure A) passed by the second respondent, modifying 

fee the penalty 


